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. Mr. B. Khan counsel for appllcant o
7:,‘_Mr K. K Shah counsel for respondents R

At the very out set, the learned- counsel for the“

e ~appl|cants states that the applicant has been allowed.
‘|. - ’promotion for the next post and posting at his
|-+ 'désired place at Banar itself.
.,;;-::.fpmatter he. does not press thlS ‘Original Application
- since the samie is rendered infructuous. .
;aspect of, the matter is- not dlsputed by the other

snde : |

In this view of the

The factual

In view of the subsequent development and
the statement made at bar by the learned counsel

- -for the applicant, ‘the Original Application is disposed
o ;of as: havmg become mfructuous No costs.

- (J K Kaushik ) -
Judl. Member



